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In The Central Administrative Tribunal 
Calcutta lench 

MA 253 of 2000 
t -si of 1992) 

Present : Hon'ble Mr. Justjce S. Narayan, Vice..Chairman 

Hon'ble Mr • I.P. Singh, Pdministrátive Member 

Defence 

-vs... 
1achinan Singh t Ors 

For the Applicant : Ms. U. Ianer5ee, Counsel 
(Respondent in CA) 

For the Respondents: Mr • N.C.  chakr ab orty, Counsel 
(Applicants in c) 

Heard on : $920O0 	 Crder on : $-9-2000 

ORDER 

S. NARAYNJ  VC 

This MA has been filed by rpondent No.5 so as to gain 

some more time for the purpose of implementation of the earlier 

order 	25.11.99 passed in O.A. 501 of 92. It be recorded that 

by our earlier order there wes a time schedule suggested for can- 

pliance of the instruct ions therein. The time schedule prescribed 
i4 

therein for 	 from the date of communication 

of the order has since elapsed. We find that even the instant MA has 

become infructuous in as much as the further time prayed for has 

alreadyelapsed. However, in any view of the matter1 and in the light 

of the submissions made by the Counsel of either sides, we direct that 
ALh6tt& 

our earlier order should be complied wjth,in.Tj. Accordingly, MA 

is disposed of. 

(ingj 	 ( S. Narayan) 
Member (A) 	 çj.ce-Chairman 
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